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NOTIFICATION
New Delhi, the 5t May, 203
No. 40/2020-Central T A

G.S.R. 274(E).—in exercise of the powers conferr by section 168A of (e Central Goods
and Services Tax Act, 2017 (12 of 2017 (hereafter in thi notification referred to as the said Act),
read with section 20 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017), and section 21
of Union Territory Goods and Services Tax Act, 2017 (/4 of 201 7). the Cential Government. on the
recommendations ot the Council, hereby makes the f; lowing amendment in the notification af the
Government of India in the Ministry of Finance (Depditment of Revenue), No.352020- Central Tax,
dated the 3rd April, 2020, published in (he Gazelte Of India, Extraordinaty, Part II, Sceiian 3, Sub-
section (i), vide number G.S.R. 235(E). dated the 3r April, 2020, namely:-

In the said aotification, in the first paragraph, in flause (ii), the following proviso shall be inscried.
|
namely: - |

“Provided thar where an e-way bill hias been fencrated under rule 138 of the Central Goods and
Services Tax Ruics. 2017 on or before the 24¢ day of March, 2020 and its period of validity expires
during the period 20th day of March, 2020 r¢/the I5th day of April, 2020, the validity period of such
e-way bill shall be deemed to have bicen extghded 6] the 31t day of May, 2020..

[ No. CBEC-20/06/04/2020-GST)
PRAMOD KUMAR, Dircctor ‘

Note : The principal notificatian was published in the Guzette af India, Extraordinary, Par I,
Section 3, Sub-scetion (1} vide notification No. 35/2020-Central Tax, dated the 3rd April,
2020, published vide number; (.8.R. 235(F), dated the 3pd Apuil, 2020,
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NOTIFICATION
New Delhi, the 5th May, 2020
Nﬁ?ﬂ!ﬂﬂﬂ@ﬁ%@éﬁﬁi‘iﬁ@lﬁ L 4
G.S.R. 275(E)—In cxercise af the powers conferred by sub-scetion (1) of section 44 of the
Central Goods and Services Tax Act, 2017 (12 of 2017) (hereafter in this notification rct'errcd. fo as
the said Act), read -vith rule 80 of the Cenral Goods and Services Tax Rules, 2017 (hereafter in this

& notification referred o as the said rules), and in supersession of natification No. 15/2020-Ccnn'a.I Tax, e
!‘b\ ‘_‘?’\ dated the 23rd March. 2020, published in the Gazette of lndia, Lxtraordinary, Part LI, Section 3,
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Sub-section (i). vide number G.S.R. 198(F), dated the 231d March, 2020, cxcept as respects things
done or omitted to be done before such supersession, the Commissioner, on the recotmmendations of

the Council, hereby extends the (ime limit for furnishing of the annual return specified under seetion

44 of the satd Act read with rule 80 of the said rules. electronically through the commoen pottal, for the
financial year 2018-2019 i1l the 30th Seprember, 2020.

|F. No. CBEC—2()/06/04/2()2()—GST]
PRAMOD KUMAR, Dircctor
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